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I.No. 8-08/1997-1FC (I't-1) :
Government of India /') i
e Ministry of Environment and Forests \ 0
(FC Division) _
' Paryavaran Bhawan, CGO Complex.
Lodhi Road. New Delhi- 110510

0 % §n 7 Dated: 20" June. 2011
//:{?\H To i
e\ The Principal Secretary (Forests).

' Governmerit of Rajasthan,
Jaipur.

Sub:  Renewal of diversion of 58.8428 ha (originally proposed 59.748 ha) of forest land for
mining of masonary stone in favour of 40 (originally proposed 42) leaseholders in
Randhisar hill forest block in Churu district of Rajasthan.

Sir,

, I am directed to refer to State Government’s letter no. P1(59)Van/2010 dated 17.06.2010
| on the subject cited above seeking prior approval of the Central Government under the
: Jorest (Conservation) Act, 1980. After careful consideration of the proposal by the
lForest Advisory Committee constituted under section-3_of the said Act, in-principle
approval was granted vide this Ministry’s letter of even number dated 29.09.2010 subject
Lo A1) to fulfillment of certain conditions. The State Government has furnished compliance
: report in respect of the conditions stipulated in the in-principle approval and has
o requested the Central Government to grant final approval. -
&) .‘( e
: B i In this connection, | am directed to say that on the basis of the compliance report
‘ ;) furs ?{ed by the State Government vide letter no. F-16( )/09/Vashu/Pramuvansh/211 dated
¥ a\ [ 20.04.2011, final approval of the Central Government is hereby granted under section-2 of the
' Forest ((“onsEFﬁﬁnn) Act, 1980 for renewal of diversion of 58.8428 hu (originally proposed
A 50,748 ha) of forest land for mining of masonary:stone in favour of 40 (originally proposed 42)
‘*"\\'"\‘ |LleL|1LEd( rs in Randhisar hill forest block in Churu district of Rajasihan subject to fulfillment of
: the Tollowing conditions:

. Legal status of the diverted forest land shali remain unchanged.

2. Compensatory afforestation shall be raised and maintained by the State Forest
[epartment at the project cost.

\\A . The approval under the Forest (Conservation) Act, 1980 is subject to the clearanceé
uader the Environment (Protection) Act, 1986 and any other clearances required under
different Acts/Regulation/Rules. 3

4. The User Agency shall furnish an undertaking 1o pay the additional NPV, il so
determined. as per the final decision of Hon'ble Supreme Court of India.

3. The State Government will suggest comprehensive soil conservation measures to be
tdertaken at the cost of User Agency.

6. Any tree felling shall be done only when it is unavoidable under strict supervision of
the State FForest Department. -

=~

No labour camps shall be set up inside the forest arca. Labour management plan should
bz submitted with emphasis that no labour camp be set up in the close vicinity of the |
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f\ ceo-fragile and sensitive arcas.

8 I'he user agency shall provide alternate fuel to the labourers working at the site (0%
avoid damage / felling of trees. ’ : 4

9. No damage to the flora and fauna of the adjoining area shall be caused.

10. The forest land shall not be used for any purpose other than that Specified in the
' proposal.. 43

I1. The forest land proposed to be diverted shall under no circumstances be transicrred to
any other agency, department or person. -

12, The Fencing, protection and regeneration of the safety zone area (7.5 metre strip all
along the outer boundary of the combined mining lease area) sha!! be done and
maintained at the project cost.

13.  Wherever possible and technically feasible, the User Agency shall undertake by
invelving local community. the afforestation measures. in-the blaiks within the leasc
arca, as well as along the roads outside the_lease area diverted under this approval, in
consultation with the State Forest Department at the project cost. Each lease holder wil |
plant and maintain 25 trees per year during the lease period of the mine and submit
details at the time of renewal. :

I4. The period of diversion under this approval shall be tweﬁt_y (20) yé-a_lrs or coterminous
with the mining leases subject to possession of valid lease by user agency under the -
MMDR Act. 1957. :

. ¥
15, The outer limit of all the leases be demarcated and maintained by creating four feet
high wall. :
ﬁl\(v. I'he user agency will obtain Environmental clearance and any other clearances required
for such project.

17.  As the State Government has not submitied the compliance report in respect of M/s PG K,
Stone (0.3052 ha) and M/s Shyam Grit (0.6 ka), these leases are not renewed with this i
approval.

S -
18.  Any other condition that the Conservator of Forests (Centra!). Regional Office, .
Wl s

Lucknow may imposesfrom tinfestorin=the interest of “cohservation, protectiort and™ M
development of flora and fauna of the area. ;

Yours faighfully. -

(Rajesh Sharma)
, Assistant Inspector General of Forests
Copy to:

I. The PCCE. Govt. of Rajasthan, Jaipur for information.
/7. The Nodal Officer (IFCA). o/o PCCF, Jaipur.
3. The Chief Conservator ol Forests, Regional Office. Lucknow.
d. The User Agency.
5. The Monitoring Cell. /
0. Guard File.
g ajesh Sharma)
\\Q Assistant Inspector General of Forests
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